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RAJYA SABHA 

Monday, the 25th March, 1985/4 Chaitra 
1907   (Saka) 

The House met at eleven of the  Clock, 

Mr. Chairman in the Chair. 

OBITUARY  REFERENCE 

MR. CHAIRMAN: Before we take "P 
today's agenda, I refer with sorrow to the 
passing away of Shri Dajiba Balvant Rao 
Desai, a former Member of- this House from 
the State of Maharashtra. 

Shri Desai was born at Gunji in September, 
1925, and had his education at Belgaum and 
Kolhapur. He was a devoted social worker 
and the welfare of peasants and workers was 
always uppermost in his mind. Sfifi Desai 
was an affiable person and made valuable 
contribution to the deliberations of this House 
during his term as member from April, 1960 
to April, 1966. 

We deeply mourn the passing away of Shri 
Dajiba  Balvant Rao Desai. 

I request hon. Members to rise in their 
places and observe a minute's silence as 
a mark of respect to the memory of the 
departed. 

[Hon. Members then stood in silence for 
one minute] 

MR. CHAIRMAN: Secretary-General will 
convey to the members of the bereaved 
family our sense of profound sorrow and deep 
sympathy. Now, Questions. 

II RS—1. 

ORAL ANSWERS TO QUESTIONS 

Industries in 'No Industry' district 

*161. SHRIMATI RODA MISTRY: f 

SHRI S. W   DHABE: 

Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to state: 

(a) how many industries have been 
located in 'no industry' districts specially in 
Uttar Pradesh, Bihar, Rajasthan and Madhya 
Pradesh, in pursuance of the new policy of 
industry developments since 1982 till the 31st 
December, 1984; 

(b) what are the names of the industries 
and the places where they ate located; and 

(c) what is the sanctioned capacity of 
these industries and the capital involved, in 
each industry, industry-wise. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHD. 
KHAN): (a) to (c) Under the provisions of the 
Industries (Development and Regulation) Act, 
354 letters of intent were issued during the 
years 1982—84 for setting up of industries in 
various 'No-Industry Districts' of the country, 
of which 215 letters of intent were for 
locations in 'No-Industry Districts' 08 Uttar 
Pradesh, Bihar, Rajasthan and Madhya 
Pradesh. Generally, it takes between 3 to 4 
years for an industrial project to fructify after 
the issue of a letter of intent. Thus, the above 
letters of intent granted for "No-Industry 
Districts" would be at various stages of 
implementation. 

Details, such as, name and address of the 
undertaking, item of manufacture, capacity 
and loaction, etc. in respect of the letters of 
intent and industrial licences issued are being 
published regularly by the Indian Investment 
Centre in their 'Monthly Newsletter'. Copies 
of this publication are being sent to the 
Parliament 

The question was actually asked on the 
floor of the Howe by Shrimati Roda Mistry. 
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Library regularly. Inforamtion regarding 
capital cost involved in the projects for which 
letters of intent have been granted is not 
being maintained centrally in the Secretariat 
for Lndustrial Approvals in the Ministry of 
Industry & Company Affairs. 

SHRIMATI RODA MISTRY: Mr. 
Chairman, Sir, a specific question was asked 
but the answer relates only to letters of intent. 
Could the Minister kindly give us at least a 
little later the specific number of industries 
that have come up in the 'No Industry' areas 
in the States mentioned? Sir, the question is 
specific. The Minister wants me to go to the 
Library to seek the information. What for is 
the Minister here, if I have to seek the 
information from the Library? 

MR. CHAIRMAN: The hon. Member must 
read the Rules. The Rules provide that 
whatever information is available in a public 
library and is available in reference books 
cannot be asked as questions. Please proceed 
with the answer. 

SHRIMATI RODA MISTRY: Thank for 
your kind advice. 

SHRI ARIF MOHD. KHAN: Sir, the 
question was about how many industries have 
been located in 'No Industry' Districts since 
1982. Sir, the information available with us is 
about the letters of intent issued from 1982 to 
1983 and also the number of letters of intent 
which have been converted into industrial 
licences in respect of 'No industry' Districts. 
Normally the letter of intent is valid for one 
year and after one year the  administrative 
Ministries have the authority to extend the 
letters of intent to give two extensions of six 
months each. The information about 
conversion of letters of intent into industrial 
licences in respect of 1983-84 is not available 
with us. In 1982, 15 letters of intent "were 
converted into industrial licences. 

MR. CHAIRMAN: The question was, how 
many industries have been established and 
how many letters of intent have been issued. 
This is the question. I know the answar, but 
you must answer this question. 

SHRI VEERENDRA PATIL: Sir, the 
procedure is that if any promoter wants to set 
up an industry, they have to approach for a 
letter of intent. After granting the letters of 
intent, a, reasonable period is given to the 
promoter. Within that period he must approach 
the authorities for converting that letter of 
intent into a licence. After getting the licence, 
'he can take necessary steps to see that the 
industry is set up and the licence is 
implemented. I have got the figures with me. 
Although several letters of intent have been 
issued to different States, such, as Uttar 
Pradesh, Bihar, Rajasthan, Madhya Pradesh, 
etc., I must say that nearly 56 to 70 per cent of 
the letters of intent laps: because they do not 
approach the Government for converting them 
into licences. I have got the figures for 1982. 
In Uttar Pradesh, 33 tetters of intent were 
issued for setting up industries in 'no-industry 
districts' in 1982 out of which only one letter 
of intent has so far been converted. In Bihar, 
out of 7 letters of intent, only one has been 
converted into a licence. In Rajasthan, out of 
18 letters of intent, only 2 have been 
converted. In Madhya Pradesh, out of 29 
letters of intent, only 5 have been converted 
into licences. Even after getting the industrial 
licences, the promoters and the entrepreneurs 
take nearly 3 to 4 years to implement the 
project. This scheme was started only in 1983. 
It is very difficult to say in how many cases 
thev have been implemented because we have 
to get the reports from the State Governments. 
Only after that, it will be possible for us to 
give the figures. My own feeling is that none 
of them has been implemented. There may be 
a few which may be under scrutiny 

SHRIMATI RODA MISTRY: When only 
one industry has materialised out of so many 
letters of intent, does it not mean that there is 
harassment to the promoters or that there is 
delay in scrutiny? 

SHRI VEERENDRA PATIL: It is not 
correct. I will explain the procedure to the 
hon. Member, The procedure is that 
whosoever wants to set up an industry, he has 
to approach the Ministry of Industry for a 
letter of intent. As soon as they approach for a 
letter of intent,    we 
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will see that within a period of 60 days in the 
case of non MRTP houses and within 90 days 
in the case of MRTP house*, letters of intent 
are issued. Once the letter of intent is issued, 
it is for the party to take effective steps to see 
that the industry is set up. They have to pre-
pare all the other things and approach the 
Government for converting that letter of intent 
into a licence. If the parties are not 
approaching the Government, how can the 
hon. Member blame the Government? 

SHRIMATI   RODA   MISTRY:   Sir,... 

MR.  CHAIRMAN:  Two questions are 
over.   Mr.   Suresh   Kalmadi. 

SHRI SURESH KALMADI: Sir, a lot of 
industries have been forced to shift from 
Maharashtra to the North. But they have not 
been able to go to the North because there is 
no infrastructure. ... 

MR. CHAIRMAN: The question is not 
relevant. 

SHRI SURESH KALMADI; You have not 
heard my question at all. 

MR. CHAIRMAN: You are talking about 
shifting of industries. This has nothing to do 
with it. 

SHRI SURESH KALMADI: You have 
allowed me to put a question, I am coming to 
that.   It is most unfair. 

MR. CHAIRMAN: You are putting a 
question  regarding  transfer  of industries. 

SHRI SURESH KALMADI: I am coming 
to that. It is most unfair. You don't allow me. 

 

 



    7                Oral Answers [ RAJYA SABHA ] to Questions 8 

 

SHRI M. S. GURUPADASWAMY: Sir, 
may I know from the Minister as to why is 
this dual system of letter of intent followed by 
licence, being adopted in India? Is there any 
single instance in any part of the world where 
this dual system has been adopted? May I 
know, Sir, whether this is not a procedural 
monstrosity which encourages delay, 
promstima-tion, corruption and inefficiency in 
granting the licence? 

SHRI VEERENDRA PATIL: Sir, the 
procedure of letter of intent and later on 
converting the letter of intent into a licence is 
being followed because, according to the 
Industries (Development and Regalation) Act, 
once the licence is given, it is very difficult to 
cancel the licence. And Sir, before we issue a 
licence, we want to be sure about the 
genuineness amd the bona fides of the party 
also. Just now I quoted the figures. Several 
lettets of intent are issued, and there are some 
people who pocket the letter of intent and do 
nothing. There are some people who trade on 
the letters of intent and the licences. In order 
to avoid this corrupt practice    also, this    
procedure    becomes 

necessary. After the letter of intent, if the 
party demonstrates its bona fides and takes 
necessary steps and approaches us, then only 
the licence is issued. Once a letter of intent is 
issued, invariably Government will not say 
'no' to the people who approach for 
conversion of the letter of intent into a 
licence.    (Interruptions). 

 
SHRI ALADI ARUNA ALIAS V. 

ARUNACHALAM: Sir, the policy of no 
Industrie* district has been strongly opposed 
by the Government of Tamil Nadu because 
districts are formed on various grounds. They 
are different from one State to another State. 
So, this Government must emmine the protest 
of the Tamil Nadu Government. I would like 
to know whe- 
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ther this Government is prepared to change 
its present policy and start the industries on 
the basis of efficiency, raw materials and   
other   infrastructure. 

SHRI VEERENDRA PATIL: Sir, this 
scheme for no industry district and other 
•special regions was started on an ad hoc basis 
in the .year 1983, from 1-4-1983. Sir, this 
scheme as it is today, it is going to expire on 
31st March, 1985. So, a review is necessary. 
At the time of the review we will consider 
whether the present status quo should continue 
or the scheme requires some modification. It is 
true that in Tamil Nadu there is no 'no industry 
district'. But this Central subsidy is not given 
to only industries coming under no industry 
districts' but also coming up in other areas 
which come under category 'B' and category 
'C I have got the figures. I want to dispel the 
impression that Tamil Nadu has not received 
any advantage out of this scheme. Under the 
Central subsidy disbursed during 1983-84, 
Tamil Nadu got Rs. 7.29 crores and in 1984-
85, Tamil Nadu got Rs. 9.26 crores. As against 
that Uttar Pradesh, where there are 'no 
industry districts', got only Rs. 1.26 crores in 
1983-84 and in 1984-85 they received Rs. 
3.20 crores. That means that although there are 
no "no industry districts' in Tamil Nadu they 
have taken the maximum benefit out of this 
scheme. 

 

 

SHRI GHULAM   RASOOL   MATTO- 
Sir. my question is a pertinent one. There was 
a laudable objective behind starting 'no-
industries' districts. But from the figures 
given, in Uttar Pradesh only one letter of 
intent has been issued in no-industries district. 
Will the Government consider that this 
scheme is a failure or will they review the 
situation and embody it in the next Industrial 
Policy Resolution, which is on the anvil and 
which is coming up soon? 

SHRI VEERENDRA PATIL:    Sir, my 
colleague has already explained that this 
scheme was started only in 1983-84 and the 
period is too short for us to determine 
whether this scheme (has been successful or 
a failure. I have already made it clear that the 
scheme which is in force now is going to 
expire on 31st March 1985. We are 
reviewing it and we are considering whether 
we should continue the scheme as it is or 
whether it requires modification and if the 
hon. Members want to make any suggestions 
we will certainly take a note of those 
suggestion. 

SHRI V. GOPALSAMY; Sir, the hon. 
Minister was pleased to state that the 
Government is prepared to reconsider the 
'no-industry district' formula because there is 
a feeling of discrimination in the entire 
South, and out of 90 districts only... 

MR. CHAIRMAN: The question is re-
petitive. 

SHRI V.  GOPALSAMY; i would like to 
know  whether the    Government    will 
announce its policy in the current Budget 
session itself. 

SHRI VEERENDRA PATIL: Probably the 
hon. Member is under the impression that 
subsidy and financial concessions are 
available only to no-industry districts. It is not 
a fact. These are available to other areas also 
which come under cate- 
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gory (B) and (C) and so far as category (A) 
and no industry district category are 
concerned, they get 25 per cent subject to a 
ceiling of Rs. 25 lakh, and other areas get Rs. 
15 lath and Rs. 10 lakh. 

MR. CHAIRMAN; He only wants to know 
whether there is going to be a change this 
year. 

SHRI VEERENDRA PATIL; That is why I 
said the present scheme is expiring on 31 
March, 1985 and it is under active 
consideration of the Government what 10 do 
with regard to this scheme, whether it requires 
any modification or we should continue it as it 
is. Government has not taken any decision 
and we hope to take a decision shortly. 

MR. CHAIRMAN: Next question. 

SHRI B. SATYANARAYAN REDDY: 
Sir, I raised my hand first; 1 wanted to ask a 
question. 

MR.   CHAIRMAN:   Everybody cannot get 
it;    it is the discretion of the Chair Next 
question. 

Voting facilities to Indians abroad 

*162. SHRI M. KADHARSHA; Will the 
Minister of LAW AND JUSTICE be pleased 
ID state: 

(a) whether Government have-recently 
received any representation from the Over 
seas Indians to provide suitable facilities 
to enable diem to exercise their franchise in 
elections in this country; 

(b) if so, by when such voting facilities 
are proposed to be extended to them; and 

(c) if not, what ar6 the reasons there 
for? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H. R. BHARDWAI): (a) to (c) Suggestions 
are being received from some overseas 
organisations that Indian citizens residing 
abroad could be given voting rights. The 
question whether voting rights should be 
extended to such persons living abroad is 
under consideration of the Government. As 
the question has some special 

features, it will have to be examined in 
considerable detail taking into account the 
various ielevant factors. 

SHRI  M.   KADHARSHA;     This is  a 
routine reply gvien by the Government all these 
years.   It only shows lack of political  will  en 
the part  of the Government. Article   316   of  
the  Constitution      clearly states  that all  
adults  are eligibe  to exercise  their right  of 
franchise.  There     are 12   million   Indians   
living   in   137   coun-tries.   But for a meagre 
6 per cent, although most  of them  remain   as  
Indian  citizens, have  Indian passports,  pay 
taxes to     the Government  and make  valuable  
contribution to the country by way of     foreign 
exchange earning, they do not have a say in the    
decision-making    process  of    the country; 
they do not have the right to vote. Is it not 
contrary tto the provisions in the Constitution?   
Is   it   fair   on   the   part   of the  Govermment 
to deny them the opportunity to participate in 
the Indian elections? Is it also not a fact... 

MR. CHAIRMAN;; You will have the 
second supplementary. 

SHRI M. KADHARSHA: It is part of it. Is 
it also not a fact that wives of the male 
employees of the Embassies alone are granted 
postal ballot rights, and not the male spouses 
of the female staff of embassies, is it also not a 
fact that apart from these male, the employees 
of Air India and other public sector 
undertakings are denied postal ballot right? if 
so, I want to know  the  reasons for this  
discrimination. 

SHRI H, R. BHARDWAJ: There is no 
question   that   the   Government  does     not 
want to give such voting rights. The question  
is  taking  into  account  the  complex 
situation, there has to be consultation with the 
Ministry of Home Affairs, there   has to be 
consultation with the Ministry of External 
Affairs  and consultation with     the Ministry 
of Finance as well. 

So far as the Constitution is concerned, it 
does not deny such right. The question is any 
to make an amendment in the Representation 
of the People Act, sections 19 and 20. Then 
we have to see the complex situation because 
as the position today 


